FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
JCR FASHION RETAIL PRIVATE LIMITED

OPERATING IN RETAIL BUSINESS OF GARMENTS ACROSS GUJARAT AT 23/GROUND
FLOOR, KALASAGAR MALL, GHATLODIA, AHMEDABAD, GUJARAT, INDIA, 380061

(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate

Persons) Regulations, 2016)

—

RELEVANT PARTICULARS j

1. | Name of the corporate debtor along with PAN & JCR FASHION RETAIL PRIVATE LIMITED (IN CIRP)

CIN/ LLP No. CIN: U52609GJ2017PTC095734
PAN: AADC]8789P
2. | Address of the registered office 23/Ground Floor, KalaSagar Mall, Ghatlodia, Ahmedabad,
Gujarat, India, 380061
3. | URL of website NIL
4. | Details of place where majority of fixed assets are Changodhar Warehouse, Hira Jasu Complex, Lane Off Parikh
located Packaging, Nr.Pilupura Village, Chacharwadi Road, Moraiya,
Changodar, Ahmedabad-382213

5. | Installed capacity of main products/ services Not available

6. Quantity and value of main products/ services sold in | Rs. 79,93,02,318 (as at 31t March, 2025)
last financial year

7. [Number of employees/ workmen 223 Employees (AS on ICD)

8. |Further details including last available financial| All the details are available at the office of the Resolution
statements (with schedules) of two years, lists of| Professional and can be sought by sending mail at
creditors are available at: cirp.jerfashion@gmail.com after executing a confidential

undertaking.
9 Eligibility for resolution applicants under section| Can be obtained by emailing at: cirp.jcrfashion@gmail.com
25(2)(h) of the Code is available at URL:
10. [Last date for receipt of expression of interest 01.09.2026(Revised)
08.08.2026(original)

11. Date of issue of provisional list of prospective |11.09.2026(Revised)
resolution applicants 18.08.2026(original)

12. | Last date for submission of objections to provisional [16.09.2026(Revised)
list 23.08.2026(original)

13. | Date of issue of final list of prospective resolution#26.09.2026[Revised)
applicants 02.09.2026(original)

14. | Date of issue of information memorandum,61.10.2026(Revised)
evaluation matrix and request for resolution plans to 07.09.2026(original)
prospective resolution applicants |

15. | Last date for submission of resolution plans 31.10.2026(Revised)

07.10.2026(original)
16. | Process email id to submit Expression of Interest iIrp.jcrfashi mail.co \\(\\N MA,/ ﬁ
Y, 2 )
17, | Details of the corporate debtor’s registration status Registered under MSME ‘0.7 s : Y"'
Ly At :
as MSME. | % g6l/1PA-U01/ \’
U==11D.P025/68/2021)
\ \'..?/\',’_-Z?‘,L. 28 :,§:/




(Note: The committee of creditors of the Corporate Debtors, have subsequently agreed to extend the timelines specified in
the Original Form G. The invitation for expression of interest to submit resolution plans stands amended and restated as
above.

The last date for submission of Resolution Plans and the subsequent timelines is subject to the approval of the Hon'’ble NCLT
for extension of the CIRP period. In the event the extension is not granted or is granted with modifications, the timelines

shall stand revised accordingly) 7—1\4\\\\

Date: - 18'™ August ,2026
Place: - Ahmedabad \ﬁ‘(wn\lq/

IP Rathin Majmudar
Resolution Professional ) |
IP Registration No.:IBBI/I @\Zgﬂ 1/1P-P-
Address: 604, Scarlet Gateaway, Opp. Rivera Antilia, Corporate
Road, Near Prahalad nagar Garden, Ahmedabad, Gujarat - 380015

JCR Fashion Retail Private Limited
(Company undergoing Corporate Insolvency Resolution Process)

Email: cirp.jcrfashion@gmail.com
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Kim Branch, Kimavati Complex, Opp. Railway -

Bank of Baroda

Crossing, Kim, Surat -394110, Gujarat
Email: kim@bankofbaroda.bank.in; (M) 8980026646
POSSESSION NOTICE (IMMOVABLE PROPERTY)
Whereas, The undersigned being the Authorized Officer of the Bank of Baroda
Under the Securitization and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 (54 of 2002) and in exercise of Powers conferred under
Section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002
issued a demand notice dated 22/04/2026 calling upon the Borrower M/s Riyansh
Textile, Proprietorship Firm & It’s Proprietor Mrs. Kailashhen Himmatbhai
Goyani & Mr. Himmat Dharamshibhai Goyani (Guarantor) to repay the amount
mentioned in the Notice being Rs.49,10,031.47 (Rupees Forty Nine Lakhs Ten
Thousand Thirty One and Forty Seven Paise Only) + Interest within 60 days from the

date of receipt of the said notice.

The Borrower/Proprietor/Guarantors having failed to repay the amount, notice is
hereby given to the them and the public in general that the undersigned has taken
Possession of the property described herein below in exercise of powers conferred
on him/her under Sub-Section (4) of Section 13 of Act read with Rule 8 of the Security
interest Enforcement Rules, 2002 on this 12th Day of August of the year 2026.

The Borrower/Proprietor/Guarantors in particular and the public in general is
hereby cautioned not to deal with the property and any dealings with the property
will be subject to the charge of the Bank of Baroda for an amount of
Rs.49,10,031.47 (Rupees Forty Nine Lakhs Ten Thousand Thirty One and Forty
Seven Paise Only) + Interest Reversal Plus unapplied Interest and other charges etc.
The borrower’s attention is invited to provision of sub-section (8) of section 13 of
the Act, inrespect of time available, to redeem the secured assets.

All the pieces and parcel of property bearing Industrial Plot No. 41 (as per city
survey Nondh No. 1345/41) admeasuring 111.52 sq. mtrs equivalent to 133.33 sq.
yards, together with construction at "Shree Krupa Co-operative Society Limited -
Vibhag-2", situated on the land bearing Rev. S. No. 4/A & 5/A, Town Planning
Scheme No. 20, Final Plot No. 52 of Village Kapodara, Sub District Taluka Choryasi,
District Surat, its Municipal Tenement No. 18C-23-5201-0-001, stands in the name of
Shri Himmatbhai Dharamshibhai Goyani (Patel) as member of Shri Krupa Co-
operative Societv Limited - Vibhag-2, Surat. Property bounded by: On or towards
East: Property bearing Plot No. 40, On or towards West: Property bearing Plot No.
42, On or towards North: Property bearing Plot No. 52, On or towards South: Society
approach Road. CERSAIID: 400070815729.

Date : 12/08/2026 Chief Manager & Authorised Officer,
Place: Surat. Bank of Baroda.

TATA CAPITAL HOUSING FINANCE LIMITED

Regd. Address : 11th Floor, Tower A, Peninsula Business Park, Ganpant Rao
TATA Kadam Marg, Lower Parel, Mumbai 400 013. CIN No.U67190MH2008PLC187552

DEMAND NOTICE
Under Section 13(2) of the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 (“Act”) read with
Rule 3 of the Security Interest (Enforcement) Rules, 2002 (“Rules”).

Whereas the undersigned being the Authorised Officer of Tata Capital Housing
Finance Limited (TCHFL) under the Act and in exercise of powers conferred under
Section 13 (12) read with Rule 3 of the Rules already issued detailed Demand
Notice dated below under Section 13(2) of the Act, calling upon the Borrower(s)/Co-
Borrower(s)/Guarantor(s) (all singularly or together referred to “Obligors”)/Legal
Heir(s)/Legal Representative(s) listed hereunder, to pay the amount mentioned in
the respective Demand Notice, within 60 days from the date of the respective
Notice, as per details given below. Copies of the said Notices are served by
Registered Post A.D. and are available with the undersigned, and the said Obligor(s)/
Legal Heir(s)/Legal Representative(s), may, if they so desire, collect the respective
copy from the undersigned on any working day during normal office hours. In
connection with the above, Notice is hereby given, once again, to the said Obligor(s)
/Legal Heir(s)/ Legal Representative(s) to pay to TCHFL, within 60 days from the
date of the respective Notice/s, the amount indicated herein below against their
respective names, together with further interest as detailed below from the respective
dates mentioned below in column (d) till the date of payment and/or realisation, read
with the loan agreement and other documents/ writings, if any, executed by the said
Obligor(s). As security for due repayment of the loan, the following Secured Asset(s)
have been mortgaged to TCHFL by the said Obligor(s) respectively.

w

5 Chemcon Speciality Chemicals Limited | 5ot aer dan
Regd. Office: Block No. 355, Manjusar Kunpad Road, Village: Manjusar, Taluka: Savli, Vadodara-391775. ST Agaraeieh o oA
Tel: +91 265 2981195 | Email: investor.relations@cscpl.com | Website: www.cscpl.com B § Jeieft

Members are hereby informed that the 37th (Thirty-Seventh) Annual General Meeting (AGM) of the members of Aqet AT e RATIATE, 31
Chemcon Speciality Chemicals Limited (the Company) will be held on Thursday, September 17, 2026, at 11:30 a.m. ° AP
(IST) through Video Conferencing (VC)/Other Audio-Visual Means (OAVM) in compliance with General Circular Nos. ad ma—emaﬂaﬂ?ﬂa
14/2020 dated April 8, 2020, 17/2020 dated April 13, 2020, 20/2020 dated May 5, 2020 and subsequent circulars HEAT & 1A & Alell ATHIM.
issued in this regard, the latest being No. 03/2025 dated September 22, 2025, issued by the Ministry of Corporate .
Affairs (“MCA Circulars”) and in compliance with the provisions of the Companies Act, 2013 and the SEBI (Listing aﬂeﬁmm
Obligations and Disclosure Requirements) Regulations, 2015. foldTet &ITel : TruTehie

In accordance with the aforesaid circulars, the notice of the AGM along with the Annual Report for the Financial Year
2025-26, will be sent only by electronic mode to those members whose e-mail addresses are registered with the
Company/Depositories. The notice of AGM along with the Annual Report will also be available on the Company’s
website (www.cscpl.com), Stock Exchange website - BSE Limited (www.bseindia.com) & National Stock Exchange of
India Limited (www.nseindia.com) and the notice of AGM will also be available on the website of agency for providing
the Remote e-voting facility i.e. NSDL (www.evoting.nsdl.com). Further, a letter providing a weblink where complete
details of the Annual Report is available, will be sent to those Members who have not registered their email addresses
with the Company/Depositories.

Members will have an opportunity to cast their vote electronically on the businesses as set out in the notice of AGM,
through remote e-voting or through the e-voting system during the meeting. Members who are holding shares in
physical form or who have not registered their email addresses with the Company/Depositories can cast their vote
electronically by following the instructions which will be provided in the notice of AGM.

Members who have not registered their email addresses with the Company/Depositories can get the same registered
to obtain the Notice of 37th AGM, Annual Report 2025-26 and login details to cast their vote electronically, on their
email address, by following the below steps:

a. For Members holding shares in physical form - please send scan copy of a signed request letter mentioning your

PUBLIC NOTICE

Regarding Citizenship

Notice is hereby given that
Kena Patel daughter of Kirtikumar
and wife of Harshal Patel Residing
at 1, Ganesh Park Society, 80 Ft
Ring Road, Near Sun Park, B/h. G.
L. Patel High School, Unjha,
Mehsana is applying to the
Secretary to the Government of
India in the Ministry of Home
Affairs for naturalization and that
any person who knows any reason
why naturalization should not be
granted should send a written
signed statement of the facts to
the said Secretary.

d 3imn aﬁm Regional Office, Surendranagar Region
} - 4th Floor, Millenium Plaza, Upasna Circle,
Bank of Baroda Surendranagar
Premises Required on Lease/ Rental Basis for Shifting of

Existing Regional Office to an Alternate Premises

Bank of Baroda invites offers from landlords/ Power of Attorney holders of premises on
ground, first or second floor for housing its below mentioned office in Surendranagar
Region:

Sr. ] Area Required .
No. Branch/ Office (Sq. Feet,) Requirement
1 | Regional Office, Surendranagar Region | 4300 to 4500 |Built-up Premises

The premises should be situated on commercial/ suitable location for the Office,
preferably within one kilometre from the current location, with all facilities, including
parking, adequate power supply, etc. Municipal taxes, maintenance to be invariably borne
by the landlord. Premises should be ready for occupation within 2 to 3 months. The
intended offerors shall submit their offers in two separate sealed envelopes super-scribed
as Technical Bid & Price Bid, addressed to the Regional Manager, Bank of Baroda,
Regional Office, Surendranagar Region, 4th Floor, Millenium Plaza, Near Upasna
Circle, Surendranagar on or before 07.09.2026 by 3.00 PM. Priority would be given to
the premises belonging to Public Sector Units/ Government Departments.

(For details, visit the tenders section of our Bank's website,
www.bankofbaroda.bank.in/tenders. Corrigendum, if any, shall be published on Bak's
website only. All bidders are requested to visit Bank's website regularly in their own
interesttill last day of submission of the bid.

Bank reserves the right to accept or reject any offers without assigning any reason
thereof.

Date : 18.08.2026
Place : Surendranagar

- Regional Manager,
Surendranagar Region

name, folio number, complete address, email address to be registered along with scanned share certificate (front
and back), self- attested scanned copy of the PAN and self-attested scanned copy of address proof, by email to the
Company’s email address at: investor.relations@cscpl.com.

b. For the Members holding shares in demat form: please update your email address through your respective
Depository Participant/s.

Place : Vadodara

Date : 17-08-2026

I have changed My Old Name from
SHAHINA MOHAMMED HANIF
PATEL to New Name
SHAHINA ARIF TAILOR & I Wil
be known as new name which please note

For Chemcon Speciality Chemicals Limited
Sd/-
Shahilkumar Kapatel
Company Secretary & Compliance Officer

M. No.: A52211 Add.: 195, Jahangir Park, Palej,

i Total Date of Demand
Loan Name of Obligor(s)/Legal . A
Alc No. Heir(s)/Legal Representative(s) 0;;2??:59 D:Zl::cfeNal;A
Pareshkumar Parshottambhai Parmar
10143505 (Borrower), Alpaben Pareshbhai Parmar 6 71R§.60 - 1008—2026
(Co-borrower) o 07-08-2026

Description of the Secured Assets: All the piece & parcel of Inmovable Property
bearing Flat No. 201 on the 2nd Floor admeasuring 612.50 sq. feet i.e. 56.90 sq.
mts. Built up area, & 942.30 sq. feet Super Built up area, Along With, Undivided
Share Proportionate Share in the Underneath land and all Internal and external
rights thereto of The Premises/Campus Known As "DHARMANANDAN
TOWNSHIP-2 (As Per Passing Plan Building No. C) As Per Site Building No. C/1,
C/2, C/3 Paiki Building No. C/3", Situate at Revenue Survey No. 104/1+2+3, 103/4,
121/1,151/1,119/9, 165/1, 165/2, 155, 57/1 & 158/1, Block No. 189/A admeasuring
21969 sg. mts., of Moje Village Sayan, Ta: Olpad, Dist: Surat.

Bounded as follows:- North By : Adj- Block No: 223, South By : Adj- Sayan Velenja

Ta. Dist. Bharuch-392220.(Gujarat)

Zonal Office Surat, Riddhi Shopper, Opp. Star
m UCO BANK|Bazar Adajan, Hazira Road, Surat. Mob. 9770737222 || vraliieldri
(8 v ottt gneerenng E-mail : zosurat.rec@uco.bank.in Time : 10.00 AM to 05.00 PM

Whereas, the authorized officer of UCO BANK has taken possession of the following properties pursuant to the notice issued under section 13(2) of SARFAESI Act in the
following loan accounts with right to sell the same strictly on “As is what is basis” & “Whatever there is basis” & “Without recourse Basis” for realization of Bank & dues plus
interest as detailed hereunder and whereas consequent upon failure to repay the dues by the borrower(s)/ guarantor(s), the undersigned in Exercise of power conferred under
section 13 (4) of the SARFAESI Act propose to realize the Bank & dues by sale of the said property. The Sale will be done by the undersigned through e-auction platform
provided atthe website -https://baanknet.com

SALE NOTICE

IJH 95

(TR BT T IUHA)

Kudasan Branch : Shop No. 6-7-8-9,
Ground Floor, Pramukh Exotica,
Kudasan-Por-Square, Po - Kudasan,
Gandhinagar-382421.

PUBLIC NOTICE
RELOCATION/SHIFTING OF KUDASAN BRANCH TO NEW PREMISES

::Kind Attention to Customers::

In accordance with the approval of the Competent Authority, it has been decided to
shift our existing Kudasan Branch (Union Bank of India) to new premises shortly.
All our esteemed customers are requested to kindly take note of the relocation /
shifting of our Kudasan Branch and to continue availing all banking services at the
new branch premises at following address.

Union Bank of India, Kudasan Branch,
Shop No. 32 & 33, Suyash Solitaire, Kudasan,
Gandhinagar - 382421, Gujarat.

Landmark : Kudasan-Por Road
We regret any inconvenience caused and appreciate your cooperation.
For further assistance, please contact the branch.
Place : Gandhinagar Branch Manager,
Date : 18-08-2026 Kudasan Branch

sl n 8 & Amount Branch Name
r. | Name of Borrower it " Reserve IFSc code &
No Guarantor Description of Property g&';::';?;ﬂ%ﬂs' Price Rs. EMD Account No.
ype Contact No
All that piece or parcel of Property in the name of M/s. Athithya Holiday Resort Pvt.
Ltd. Directors Mr. Ashwinbhai Laljibhai Viradiya, Mr. Laljibhai R Viradiya and Mr. Rs. MID CORPORATE
Nitinbhai Kanjibhai Patel, bearing Old Block No. 28, 29, 34 & 35, R. S. No. 87, 86, 49 | 28,27,27,411.24 9.70,00,000/- SURAT
1. | M/s. Aarya Exim & 50 and New Block No. 501, 500, 251 & 249, "Aqua City Water Park" Athithya | + interest & " UCBA0002079
Holiday Resort Pvt. Ltd. Near - Sugen Power Plant, N. H. 8. Ghala Village Road, Maje |_Other charges | 97,00,000/- [507971015020019
Village Dhoran Pardi, Sub District : Kamrej, Dist. Surat, admeasuring about 22119.00 Physical Mo. 7710800102
sq. mtrs. :
Contact Details and website address of service provider any other property related query may Contact Zonal Office: Contact No. Moh. 9770737222,

E-mail ID : zosurat.rec@uco.bank.in, during the working hours (10:00 AM to 05:00 PM) from Monday to Saturday except Bank Holidays.

Terms and Conditions of E-Auction Sale : 1. Bidders are advised to go through the website - https://baanknet.com (Also on for detailed terms and conditions of auction sale
before submitting their bids and taking part on e-auction sale proceeding. 2. Intending Bidder shall hold a valid active E-mail ID and PAN. 3. The undersigned has the absolute
right and discretion to accept or reject any bid or adjourn/postpone/cancel the sale/modify any terms and conditions of the sale without any prior notice and assigning any
reasons 4.The sale is subject to conditions prescribed in the SARFAESI Act/ Rules 2002 and conditions 5.The successful bidder shall have to pay 25% of the purchase
amount (including earnest money already paid) immediately on closure of the E-auction Sale Proceedings on the same day of the sale. The Balance 75% of the purchase
price shall have to be paid within 15 Days of acceptance/ confirmation of sale conveyed to them. In case of default of payment within prescribed period, the deposit shall be
forfeited and the defaulting purchase shall be forfeit all claims to the property orto any part of the sum for which it may be subsequently sold mentioned above. 6.The EMD of
the unsuccessful bidder will be returned on the closure of the e-auction sale proceedings.7.The sale is subject to confirmation by the Bank, if the borrower(s)/ guarantor(s)
pays the Bank in full before sale, no sale will be conducted. 8.This is also a notice to the Borrower(s)/ Guarantor(s) of the above said Loan about holding of auction sale on the
above mentioned date, if their outstanding dues are not repaid in full before auction date. 9.Last date of submission of online bids is Dt. 05.09.2026 at 5:00 PM. 10.The bid
price to be submitted shall be above the Reserve Price and Bidders shallimprove Rs. 5,00,000/- respectively or it's multiple.11.TDS if any applicable will be born by bidder.

Date : 17-08-2026 | Place : Surat Sd/- Authorized Officer, UCO Bank

ARMB ,Surat : 1% Floor, SALE NOTICE FOR SALE
Meghani Tower, Station Road,

OF MOVABLE / IMMOVABLE
Surat- 395 003.
P 8146002877, 9624577725 | PROPERTIES THROUGH
E mail : cs8323@pnb.bankin | E-AUCTION

Date of E-Auction : 02.09.2026 | Date & Time of Inspection : On working day (Between 11.00 AM to 4.00 PM)
till 01.09.2026,EMD should be deposit by E-Auction Time

o N De
TIST1al S1SICICl ad @f punjab national bank

...the name you can BANK upon !

Towards East : Society Road, Towards West: PlotNo.115.

Road, East By : Adj- Block No- 218+219+223, West By : Adj- Block No- E-Auction Sale Notice for Sale of movable/ Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 readwith
209,2874288 provison to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002. Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor (s) that the
+e0/+200. below described immovable property mortgaged/charged to the Secured Creditor, the constructive/physical/ symbolic possession of which has been taken by the Authorised Officer
Bakulkumar Gordhanbhai Viroia of the Bank/ Secured Creditor, will be sold on “As is where is”, “As is what is”, and “Whatever there is” on 02.09.2026 & 24.09.2026 from 11:00 AM to 04:00 pm with 10 minutes
. .] A Rs. 10-08-2026 extension if necessary for recovery of its dues due to the Bank/ Secured Creditor from the respective borrower (s) and guarantor (s). The reserve price and the earnest money deposit
9756831 | (Borrower), Zaverbhai Gordhanbhai Viroja | 14 45 465, | ooeronae | |willbe as mentionedin the table below againstthe respective properties.
(Co-borrower) Bl - -
—_ : ———— Sr. | Name of Branch SCHEDULE OF THE SECURED ASSETS T a1 o2 A) Reserve | Details of the
Description of the Secured Assets: All the Rights, title and interest in respect | No.| Ty Price encumbrances
! R . ame of Account B) Memoranda Due Amount as
Property bearing Flat No. 203 admeasuring 44.17 sq.mtr. built up area as per Name & address of the Borrower / Description of the Immovable on 31.07.2026 + further interest B) EMD known to the
Sanctioned plan on 2nd floor at Place 3rd floor of Building No. A/2 in the premises/ Guarantors Account Properties Mortgaged / Owner's Name and Expenses thereon mins resovery i any | ) g secured
campus known as “STAR DHARM RESIDENCY” constructed on non-agricultural (Mortgagers of property(ies) C)g:;iﬁs'ﬂg?‘;n'g;‘m“) of Increase | Creditors
land of Survey No. 70, Block No. 82, having T.P. Scheme No.45 (NAVAGAM-VAV), ) Nature of Possession Amount Property ID
Final Plot No. 61 at Village- NAVAGAM, Sub District- KAMREJ, District- SURAT ymbolic/Physi (All Amt. in Lacs)
along with undivided proportionate share in the underneath land of the buildingand | |f 1. [PNB-VALSAD 139010) L[)] (;l\n(/lnnggdll\?alr?g\;vn éggatcﬂeNle?:dsl)e WJggu%ﬁkl\jlr:é?ﬂenE) SiS%tgngrgﬁg A) 09.10.2023 A)Rs10.20 | NotKnown
all internal and external rights thereto. The Building No. A/2 of Star Dharm msugmr{:slhﬁglllgﬁ Mal) Machine with frame — 1 Set (Also. called Warping Machine with| B) RS- 48:96,617.23 PUNB139010
Residency is Surrounded as under:- Towards North : Road, Towards South : B Park 7. Plot No.7. Ghadoi Valsad-306001 |cree! stand).i) Aluminium Beams —120 nos. + Further Interest B) Rs.1.02 RASHMIMACH
Road, Towards East : Building No: A/1, Towards West : Building No: A/3. J B Park 7, Plot No.1, Ghadoi Vialsad-396001 + Expenses thereon O R0 Gy
Add 2: 1/699 Bandar Road, Opp Bejan Baug, ¢) 20.12.2023 e ]
TCHHF02 Madhuban Dubey (Borrower), Rs. 11-08-2026 Valsad - 396001 Gujarat kit i
64000100 Nagina Devi (Co-borrower) 7,23,877- | 03.08-2026 D) Symbolic Possession
070808 g = 03-08-2026 2. | PNB-Chala (599000) Shop No. 47, admeasuring about 369.00 square feet super built-up| A) 05.01.2022 A) Rs. 10.75 Not Known
Description of the Secured Assets: Al the Piece and lof the i bl M/s J D Fashion area lying and located on the first floor of the building known as B) Rs. 44,11,435.83 ) Rs. 10.
. parcel of the immovable MrVinodbhai Balubhai Patel (Borrower) BHARATl SHOPPING COMPLEX", CantI’UCted on N.A. land s PUNB59900
property bearing Shop no. 02, admeasuring 333.00 Square Feet'si.e. 30.95 Square Mrs. Pushpaben Vinodbhai Patel (Guarantor)|P€2ring Sur.vey No. 723/5, admeasuring about 2500.00 gquare + Further Interest B)Rs1.10 | 0011
Meters, super built up area, along with undivided share in land admeasuring 10.00 20/3, Ghelwad Faliya, Dabhel, Daman, {\)/lye&/lerr;, ﬁﬁgﬁﬁf Va}tn \élélgg;tee-l?abhel, Nani Daman, belonging (Owned + Charges RS 010 YHTE
Square Meters, lying and located on the Ground Floor of the building known as Daman and Diu-396210 €) 29.11.2022
"PAVAN PALACE", Constructed on Plot No. 38, admeasuring 186.00 Square D) Physical Possession
Meters bearing Computerized Survey No. 85/2/Paikee 10/22 after promulgation ts 3. | PNB-Devka Beach Daman, (717000) Allthe piece and parcel of the immovable property being Residential| A) 28-02-2020 Not Known
New Survey No. 2205 of N.A. land bearing, Survey No. 85/2 Paikee, totally Mr Salman Rizwan Shaikh (Borrower) Flat No.209, admeasuring about 1350 Sq ftlying and located on the B) Rs 43,11,466.50 A) Rs.9.85
s 274 dc S Mo S a Vs s, T | | e WSt o S b e oy WSS DL LD o |
Umbergaon, District-Valsad, Gujarat State. X?iﬁlFalgﬂl%‘AOZ Naaz Park Karwad. Vapi._|S"2K ' ' ' E T
Bounded as follows:- East: By Building Parking, West: By Society Road, North: By Dist-Valsad. 396195 ' » Vap, + Expenses Thereon C)Rs 0.20
Shop no. 01, South: By Shop no. 03. Mr.Astaq Basir Shaikh (Guarantor) 0)13.07.2023
Flat No-105-106, Meher Apartment, D) Physical Possession
9969703 Nandkumar N Pal (Borrower), Rs. 12-08-2026 Kabrastan Road, Vapi-396191
Balwanti Nandkumar Pal (Co-borrower) | 8,69,609/- | 07.08-2026 4, | PNB-Ring Road (010210 All that piece and parcel of the land known as Flat No. A /403 ,0N|A) 03.03.2026
g Road ( ) Not Known
M. Caan Sunil Ishwarlal (Borrowe) |41, Foor o Bulding No. A Known as 'STUTI CON. situted aifp) s 35,55 320,03 A) Rs 44.33 PUNBO10210
— - - ; 1 (Co. alapore, bearing Revenue Survey No. 77/1, Block No. 127, TP + 900,065
Description of the Secured Assets: Al the piece & parcel of Immovable property /Ff:{su'(;a'}\"ﬁl'};as%ﬁ Suni (Co-BortoWer) | Scheme No. 9, Final Plot No. 70, of Village — Palanpore, Talukal + Further Iterest B)Rs4.44 | SUNIL
bearing Plot No. 96/B admeasuring 44.61 sq. mts., Along with Undivided share No. A Ki $ “STUTI ICON” si dg —Adajan Dist. Surat admeasuring about built up area 985.00 sqft
i i ; ; 0. A, Anown as . situated at |, 097 50'Sq. Mirs. Along with Undivided Proportionate share in| + Expenses Thereon C) Rs 0.20
proportionate share in the underneath land and all internal and external rights Palanpore Gam, Village- Palanpore, Underneath Land Standing in the name of
thereto in the premises/campus known as, "SHIVAM RESIDENCY", constructed on Near Mathura Nagari, Taluka - Mr. Lalwani Sunil Ishwaﬁal 0) 22'05'2.026 _
non-agricultural land for residential use bearing Block No. 130-A, Revenue Survey Adajan Dist. Surat - 394300 D) Symholic Possession
: ’ S e Add - G 304, Western City Aprtment,
No. 130, 131 admeasuring 1-36-76 sq. mts., of Moje Kareli, Ta: Palsana, Dist: Surat. Near L P Savani School, Pal Road,
Bounded as follow:- Towards North : Plot No. 95, Towards South : Plot No. 97, Surat - 394309

12-08-2026
07-08-2026

Rs.
8,24,293/-

Vimalkumar A Shah (Borrower),

10052605 | oyreyansh Ashokbhai Shah (Co-borrower)

Description of the Secured Assets: All that piece and parcel of Immovable
property bearing Flat No. 503, 5th Floor, Building No. D, Admeasuring super built up
area 637 Sq. foot i.e. 59.20 sq. mtr., Along With admeasuring total 40.59 sq. mtr.
Undivided Share Proportionate Share In The Underneath Land Of The Building And
All Internal And External Rights Thereto Of The Premises/Campus Known As Of
“Harikrushna Residency”, constructed on Non- Agricultural land, Situate At Block
No. 338/B area admeasuring 19233 sq. mtr. Non-Agricultural land for residential
use, of Moje Village : Umra, sub-Dist. & Ta : Olpad, Dist : Surat.

Bounded as follows:- East by : Block No. 339, West by : Block No. 338/A, North by
:Block No. 337, South by : Adj. Road.

Rs.
12,67,746/-

Vikramsingh Rathod (Borrower),
Prem Kanwar (Co-borrower)

12-08-2026
07-08-2026

10144134

Description of the Secured Assets: All the rights piece and parcel of the
immovable property bearing Plot no. 52 an open land whose area as per K.G.P. is
61.28 Sq. mtrs (area as per booking plan 60.19 Sq. mtrs) and share in undivided
area of C.0.P. admeasuring 9.24 Sq. mirs as well share in unsold land of Road,
Margin admeasuring 18.14 Sq.mtr located in the premises known as “‘JOLWA
RESIDENCY” noted as non-agricultural land meant for residential purpose bearing
Block no. 223 of Revenue Survey no. 182 of Mouje Village: Jolwa, Taluka Sub
District: Palsana, District: Surat, Gujarat. Bounded as follows:- East: By Plot no.
41, West: By Society’s Road, North: By Plot no. 53, South: By Plot no. 51.

Sd/- Authorised Officer
For Tata Capital Housing Finance Limited

Place : Gujarat
Date : 18.08.2026

Date of E-Auction : 24.09.2026 | Date & Time of Inspection : On working day (Between 11.00 AM to 4.00 PM)
till 23.09.2026,EMD should be deposit by E-Auction Time

5. | PNB-Surat Main (043900) All the right title and interest in immovable bearing Flat No. 503 on| A) 01.05.2026 Not Known
Patel Bhaveshkumar Jayantibhai the 5th Floor of the Building No. D-1 of the Society Knows as B) Rs 31,28,671.50 () Rs. 24.09
Mrs Jiganashaben Bhaveshkumar “Umiya Nagar” of which the Flat admeasuring Super Built-Up area €001 PUNB0439
(Borrowers) 1805.85 Sq. mtrs. carpet area 63.40 Sq. mtrs. & Built-Up area 68.94 + Further Interest (B) Rs.2.50 | BHAVESH
q. mtrs. and the undivided proportionate share in the land of the
M 504, Prayosha Star, Near Uma Plaza, 4 i ing"Constituting of the Non-Agriculture land bearing Revenue| *+ EXpenses thereon (c) Rs. 0.25

Dindoli, Surat, Gujarat 394210

Also Residing At Flat No D1 503,

5th Floor, D1 Building, Umiya Nagar Society,
Near Uma Plaza, Dindoli Kharwasa Road,
Dindoli, Surat

Survey No. 1/1, Block 162, T.P. Scheme No. 69 (Godadara-Dindoli)
, Final Plot No. 141 admeasuring 34591 Sq. mtrs. paiki Sub-Plot
No. 2 allotted vide Block No. 126/B/2 Situated at Moje. Village-
Dindoli, Sub-District: Surat City (Udhna), District- Surat and all that
rights & interest over the said property belonging to Mr. Patel
Bhaveshkumar Jayantibhai & Mrs. Jignashaben Bhaveshkumar
Patel.Boundaries:-East : BuildingNo.D-2,West : FlatNo. 504
North: Flat No. 502,South: 60 Ft. Road.

TERMS AND CONDITIONS: The sale shall be subject to the Terms & Conditions prescribed in the Security Interest (Enforcement) Rules 2002 and tothe following further conditions: 1. The
properties are being sold on "AS IS WHERE IS BASIS" and "AS IS WHAT IS BASIS" and "WHATEVER THERE IS BASIS" 2. The particulars of Secured Assets specified in the Schedule here
in above have been stated to the best of the information of the Authorised Officer, but the Authorised Officer shall not be answerable for any error, misstatement or omission in this
proclamation. 3. If the auctioned property is in symbolic possession then physical possession will be given to successful buyer only after receipttof physical possession of the property
and after disposal of any movables lying inside the premises of property. 4. The Sale will be done by the undersigned through e-auction platform provided at the Website
https://baanknet.com on date 02.09.2026 for Sr.No.1 to 4 & 24.09.2026 for Sr.No. 5 between for 11 am to 4 pm. 5. Payment of sale consideration by the successful bidder to the
bank will be subjectto TDS under Section 194-1A of Income Tax Act 1961 and TDS is to be made by the successful bidder only at the time of deposit of remaining 75% of the bid amount/full
deposit of BID amount. 6. Purchaser/Buyer (highest bidder) is required to deduct & deposit TDS as per section 194-1A of the Income Tax Act 1961, wherever applicable, on sale proceeds
of the immovable properties sold by the Bank under SARFEASI Act 2002, incorporating the Name & Pan No. of owner/mortgagor of the movable/immovable property
(borrower/guarantor), while furnishing the Form No. 26QB. 7. For detailed term and conditions of the sale, please refer https://baanknet.com and www.pnb.bank.in SCAN HERE
orcallon Mo.:8146092877 or 9624577725. 8. Properties in symbolic possession will be handed over to successful bidder after obtaining physical possession For detailed
through legal procedure, 9. Authorized Officer will not be responsible for any delay in obtaining physical possession due to any legal /court proceeding and/or reasons Terms & Conditions
beyond control of the Authorized Officer. 10. GST will be Payable by the purchasers for Movable Assets as per guidelines.

C) 21.07.2026
D) Symbolic Possession

STATUTORY SALE NOTICE UNDER RULE 8(6) OF THE SARFAESI ACT, 2002

Date : 18/08/2026
Place : Surat

Chief Manager, Authorised Officer,
Punjab National Bank, Secured Creditor

APPENDIX-IV - [See rule-8(1)] POSSESSION NOTICE (for Inmovable property)

BANK OF INDIA - MANJALPUR BRANCH
?% arfw Shem "Himja Nivas"., Opp. Lalbaug Society,
Bank of India| Manjalpur Main Road, Manjalpur,
\/adodara-390 011. Ph. 0265-2635650.

Whereas, The undersigned being the authorized officer of the Bank of India
Manjalpur Branch under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 and in exercise of
powers conferred under Section 13(12) read with rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued a Demand Notice Dated 21-05-2026
calling upon the borrower M/s Dhaanlaxmi Agro Industries PvtLtd torepay
the amount mentioned in the notice being Rs. 10,24,15,048.83/- (Rupees Ten
Crore Twenty Four Lacs Fifteen thousand Forty Eight Rupees and Eighty
Three paisa only ) within 60 days from the date of receipt of the said notice.
The borrower having failed to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken Symbolic
Possession of the property described herein below in exercise of powers
conferred on him under sub-section (4) of section 13 of Act read with rule 8 of
the Security Interest Enforcement) Rules, 2002 on this the 13th day of
August of the year 2026.

The borrower in particular and the public in general are hereby cautioned not to
deal with the property and any dealings with the property will be subject to the
charge of the Bank of India for an amount Rs. 10,24,15,048.83/- and interest
thereon.

The borrower's attention is invited to provisions of sub-section (8) of section 13
of the Act, in respect of time available, to redeem the secured assets.

All that piece and parcel of immovable property being Factory Land &
Building situated at Old Revenue Survey No 47/P2 New Block No 57
admeasuring 7848 square meters of village Mouje Bhilapur Tal Dabhoi At &
Post Bhilapur District Vadodara Gujarat-391107 together with all the
Buildings Shed Erections Structures Fixtures, fittings equipment &
machineries which now are or hereafter may at any time during the
continuation of this security be erected or standing or attached to or affixed to
the said land/immovable property. Boundary: East:-land of Sureshbhai
Patel, West: land of fuljibhai mathur OAD, North: Bhilapur-Kadhdhara Road,
South: Land of Jagdishbhai Patel.

Date: 13.08.2026
Place: Vadodara

Authorised Officer
Bank of India

INVITATION FOR EXPRESSION OF INTEREST FOR
JCR FASHION RETAIL PRIVATE LIMITED

Operating in Retail Business of Garments Across Gujarat at 23/Ground
Floor, Kalasagar Mall, Ghatlodia, Ahmedabad, Gujarat, India, 380061

(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1 [ Name of the corporate debtor along with | JCR FASHION RETAIL PRIVATE LIMITED
PAN & CIN/ LLP No. (IN CIRP)
CIN: U52609GJ2017PTC095734
PAN: AADCJ8789P
2 | Address of the registered office 23/Ground Floor, KalaSagar Mall, Ghatlodia,

Ahmedabad, Gujarat, India,380061

w

URL of website NIL

S

Details of place where majority of fixed
assets are located

Changodhar Warehouse, Hira Jasu
Complex, Lane Off Parikh Packaging,

Nr. Pilupura Village, Chacharwadi Road,
Moraiya, Changodar, Ahmedabad-382213

3]

Installed capacity of main products/services| Not available

o

Quantity and value of main products/
services sold in last financial year

Rs. 79,93,02,318 (as at 31st March, 2025)

—

Number of employees/ workmen 223 Employees (AS on ICD)

o

Further details including last available All the details are available at the office of
financial statements (with schedules) of two| the Resolution Professional and can be
years, lists of creditors are available at: sought by sending mail at
cirp.jcrfashion@gmail.com after executing a
confidential undertaking.

©

Eligibility for resolution applicants under
section 25(2)(h) of the Code is available
at URL:

Can be obtained by emailing at:
cirp.jerfashion@gmail.com

01.09.2026 (Revised
08.08.2026 (Original

10.| Last date for receipt of expression of interest

11.09.2026 (Revised
18.08.2026 (Original

11.| Date of issue of provisional list of
prospective resolution applicants

)
)
)
)

12.| Last date for submission of objections to

provisional list 23.08.2026 (Original)

13.| Date of issue of final list of prospective
resolution applicants

26.09.2026 (Revised)
02.09.2026 (Original)

14.| Date of issue of information memorandum,
evaluation matrix and request for resolution
plans to prospective resolution applicants

01.10.2026 (Revised)

(
(
(
(
16.09.2026 gRevised)
(
(
07.09.2026 gOriginaI)

15.| Last date for submission of resolution plans| 31.10.2026 (Revised)

07.10.2026 (Original)

16.| Process email id to submit Expression of
Interest

cirp.jcrfashion@gmail.com

17.| Details of the corporate debtor's
registration status as MSME

Registered under MSME

(Note: The committee of creditors of the Corporate Debtors, have subsequently agreed to

extend the timelines specified in the Original Form G. The invitation for expression of interest to

submit resolution plans stands amended and restated as above. The last date for submission of

Resolution Plans and the subsequent timelines is subject to the approval of the Hon'ble NCLT for

extension of the CIRP period. In the event the extension is not granted or is granted with
modifications, the timelines shall stand revised accordingly)

IP Rathin Majmudar

Resolution Professional

IP Registration No.: IBBI/IPA-001/IP-P-02576/2021-2022/13928

Address: 604, Scarlet Gateaway, Opp. Rivera Antilia, Corporate Road,

Near Prahalad Nagar Garden, Ahmedabad, Gujarat — 380015

JCR Fashion Retail Private Limited

(Company undergoing Corporate Insolvency Resolution Process)

Date: 18th August ,2026
Email: cirp.jcrfashion@gmail.com

Place: Ahmedabad
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